[21 February, 2006] RAJYA SABHA

SHRI AMAR SINGH: Sir, I would like to know from the hon. Minister
what is the component of cess in the price per litre of petrol and other
products. What is the amount collected so far by way of cess? Is there any
proposal to withdraw the cess?

SHRI MURLI DEORA: You should put that question to the hon.
Finance Minister, not to me.

MR. CHAIRMAN: The Finance Minister is also here. Next Question.
SHRI MURLI DEORA: So, this question can be transferred.

*44. [The questioner (Shri Pramod Mahajan) was absent. For answer vide
page 32]
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Exploration of gas and oil in Himalayan region

T *45. SHRI KRIPAL PARMAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to stater

(@) whether It is a fact that Government have now turned its attention . towards
exploring gas and oil reserve in Himalayan region as scientists have arrived at a conclusion
after analyzing data from the region that there is a great possibility of striking petrol and
gas therein; and

(b) if so, the details thereof indicating the expenditure likely to be incurred on
the same and the duration of the said programme and by when success is likely to
be achieved?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI
MURLI DEORA): (a) to (b) A Statement is laid on the Table of the House.

T Original notice of the question was received in Hindi.
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Statement

(a) and (b) Exploration for crude oil and natural gas in the Himalayan region
started as early as 1956 especially in the State of Himachal Pradesh soon after the
inception of Oil and Natural Gas Corporation Limited (ONGC). The entire
Himalayan foothills have remained under active exploration because of
known surface oil shows at Choumukha near Sundemagar and historical gas
show near Jwalaji temple, Jwalamukhi.

Since inception, ONGC has acquired 8,198 Ground Line Kilometres (GLK)
of 2D seismic data and frilled 19 wells in the Himalayan foothills region
falling in the State of Himachal Pradesh, Jammu & Kashmir, Punjab and Uttar
Pradesh. However, there has not been any commercial success so far. During
Tenth Plan period, ONGC envisaged to acquire 225 GLK 2D seismic data and
drill three exploratory wells in the region. ONGC has already acquired 605 GLK
Of 2D seismic data and drilled two exploratory wells in Himachal Pradesh. Oil
India Limited (OIL) has also acquired about 2,786 GLK of 2D seismic data in
Himalayan Foothills in Uttaranchal. To supplement the exploration efforts,
Directorate General Qf Hydrocarbons (DGH) has also acquired 24,000
Kilometres of aeromagnetic survey data falling in the State of Himachal
Pradesh and Punjab.

During second phase of exploration in the block HF-ONN-200/1 in
Himachal Pradesh awarded under the third round of New Exploration
Licensing Policy (NELP), ONGC plans to acquire 60 GLK of 2D seismic and
drill one exploratory well. OIL plans to drill one exploratory well in
Uttaranchal.

The planned investment on exploration activities by ONGC in
Himachal Pradesh and OIL in Uttaranchal is about Rs. 45 crore and Rs. 35
crore respectively.

Hydrocarbon exploration is a high rise and high reward activity; in
which while exploratory inputs remain determinable, results in terms of
discoveries are highly probabilistic and therefore success of exploration efforts
can not be predicted.
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acquired 8,198 Ground Line Kilometres of 2D seismic data and drilled in 19
wells in the Himalayan foothills region falling in the States of Himachal Pradesh,
Jammu & Kashmir, Punjab and Uttar Pradesh. However, there has not been

any commercial success so far. S HIRTE B o1 W& 8 fo5 I &1 uraem
SINCEBIESIY
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SHRI P.G. NARAYANAN: Mr. Chairman, Sir, ONGC and private
players have discovered massive gas reserves in Krishna Godavari Basin recently.
Will the Government take up deep water drilling in the adjacent Cauvery Basin
immediately?
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SHRI MURLI DEORA: I don't have this information now, but I will
send you a reply after some time.
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Lower interest rate on loans to farmers

*46. SHRIJ ANARDHANA POOJARY: Will the Minister of FINANCE
be pleased to state:

(@) whether banks are mandated to advance loans to farmers/ artisans,
including Self-Help Groups, at reduced rate of interest;

(b) whether certain banks have not even made a single such advance;
(c) if so, the details thereof;

(d) whether it is a fact that loans for cars and other luxury items are freely
extended by the banks at rates lower than the rate at which the loan is
extended, if any, to the farmers and other poor customers; and

(e) if so, the details thereof and the action taken to ensure proper
distribution of loans to the farmers at reduced rate of interest?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) to
(e) A Statement is laid on the Table on the House.

Statement

(a), (d) and (e) As per guidelines of Reserve Bank of India, domestic
scheduled commercial banks are mandated to lend to the priority sector
(including to agriculture, weaker sections, SSI, etc.) to the extent of 40% of their
Net Bank Credit (NBC). The stipulated lending by these banks is 18% of NBC
to agriculture and 10% for weaker sections, including artisans, Self Help
Groups etc. Though, interest rates charged by commercial banks have been
deregulated, the interest rate on loans by Commercial Banks upto Rs. 2.00 lakhs
should not exceed the Benchmark Prime Lending Rate (BPLR). However, due to
public perception regarding over pricing of lending to agriculture and small and
medium enterprises,
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